 P.,K, Arora appearing for the respondents has stated that
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For the applicant : None

For the respondents 3 Mr, P,K, Arora, ocounsel

Heard on 3 4,4,2000 Order on 3 4,4,2000
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De Pﬁrkayastha, JeM,

. When the mattem' ig calied for adnission hearing, ld,
coungel Mr, P.K. Arora awpears on behalf of the respondents.
None appears for the applicant thoueh vgkalatnama has been
filed on'behalf of the 1ld, counsel for the applicant.. My,

A, Chnkraborty._

2. . We have heard 14, counsel for the respondents and

la/ve perused the records available with us, The applicant

has challended the impuened order of removal from service
issuved to ha,"bviie order dated Z, WﬁB?(Mnexure SE' to the app.).

We find that the applicant has submitted @ﬁ@pﬁeﬂi:a:gmst

the said order of removal to the &®

«@3.7.97(Annexum ‘P t0 the app,.) stating his grievances therein,
but the authorities did not acty
mereafter, he filed several reminders in this regaré{ We
have asked the ld, counsel for the respondents as 'to why the
' .

respondents did not eorisider his srievances, Ld. counsel, Mr.

the aprlicant had not acquired the temporary status and therefore,

mnti. - 2
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the R,S,(D&kaA) Rules are not applicsble to his case, 8o, the

claim of the gpplicant that the aforesaid order of removal

has been issued by the authoriti es without following the exbant
rules igs not sustainable and the application should be dismissed ‘
as being devoid of any merit,

3. In view of the aforesald circumstances, we £ind that

the representations filed by the applicant before the authoritiesiv
CAREAAY 2,741997 |

\t‘,v el .

in regpect of the imepungned order of his removal

are lying pendﬁ?gg for decision, Therefore, we think it would
be apeEropriate on our part to direct the respondents to
repregentation
consider the Y>-*:of the applicant and to digpose of the sane
within a specific period, Accordingly, we direct the resspondents
to consider the appeal of the applicant dated 15,7, 1997(Annexure,
'F* to the app.) and to dispose ef the sagme within 2 months !
by passihg a reasoned and speaking order. It may be mentioned |
here that the decision of the authorlities shall be communicated
j S’d(f«(.’ *«W‘lwgt' ~ A/ ‘
to the applicant wit:hinf\ , d.'! With ghese observations
the application is disposed of at the stage of admission, '

4, No order is passed as to costs.
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